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3SA/ORDER

Per Bench: -

1. In the aforesaid appeals for Assessment Years [in short referred to as
‘AY’] 2003-04, 2006-07 & 2007-08, the assessee is aggrieved by levy as
well as confirmation of penalty u/s 271(1)(c). The quantum of penalty for AY
2003-04 is Rs.23.98 Lacs, Rs.13.19 Lacs for AY 2006-07 & Rs. 39.11 Lacs
for AY 2007-08.

2. The learned Authorized Representative for Assessee (AR), at the
outset, drew our attention to the fact that quantum additions against which
the impugned penalties were imposed, were contested by the assessee
before this Tribunal vide ITA Nos.1224/Mum/2012 & others for AYs 2003-04
to 2007-08 common order dated 01/07/2019. The attention has been drawn
to the fact that quantum additions for years under consideration, has
already been deleted by the Tribunal, finding merits in assessee’s
submissions and therefore, the impugned penalties would not survive. A
copy of the order has been placed on record. The learned DR could not
controvert the said fact.

3. Inview of the admitted position, since quantum additions have already
been deleted by Tribunal, the penalties would not survive in all the three
years. Hence by deleting the same, we allow all the appeals.

4.  All the appeals stand allowed.
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